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[29th December, 1954.]

An Act to provide for the regulation of cinemas in West Bengal.

WHEREAS it is expedient 1o provide for the regulation of cinemas in
West Bengal;

It is hereby enacied in the Fifth Year of the Republic of India, by the
Legislature of West Bengal, as follows:—

1. (1) This Actmay becalledthe WestBengal Cinemas (Regulation)
Act, 1954,

{2) It exiends 1o the whole of West Bengal.
(3) I shall come o force® on such date as the State Government

Imay. by nolification in the Official Gazette, appoint.

2. In this Act, unless there is anything repugnant in the subject or
conlexl,—

Yal) "Bengali film” means a film certified (o be in Bengali
language for public exhibition under any law for the time
being in force;

{a) "Calcutta” mecans the fown of Caicutta as delined in the
Calcutia Police Act, 1866, together with the suburbs of
Calcutia as defined by nolification under section | of the
Calcuila Suburban Police Aclt, 1866;

(b) “cinematograph”includesany appa.rﬁlus forthe representation
of moving pictures or series of pictures;

'For Statemeni of Objects and Reasons, see the Cafenitia Guzette, Extraordinary, dated
the 201h August, 1956, Pant IV A, page 1168, for proceedings of the West Bengal Legislative
Assembly, see the pmeecdings ol the meetings of the West Bengal Legislative Assembly held
on the 13th and |4th Sepiember, 1954: and for procecdings of the West Bengal Legislative
Council, see the proceedings of Lhe mccling of the West Bengal Legislative Council held on
the 201h Seplember, 1954,

*This Actwasbroughtinto force witheffect fromihe st February, 1855, vide Nolilication
No. 580P., dated the 20th January, 1955, published in the Calcuita Gazette, Extraordinary,
daled the 20th January, 1955, Part I, page 45.

*Clause{al)wasinseried bys, 2(a) olthe West Bengal Cincmas{Repulation) (A mendment)
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[West Ben. Act

(Sections 3-5.)

(c) “District Magistrate” includes a Deputy Commissioner and
means, in relaton to Caleutla, the Commissioner of Police,
Calcutia;

(cc) “film" means a cinematograph film;

{d) “place” includes a housec, building, tem, enclosure, open
space and any description of transpori, whelher by land,
waler or air;

(e) “prescribed” means prescribed by rules made under this Act,

(1Y “a public exhibition™ means an exhibition to which persons
are admilied on payment.

3. (1) Save as otherwisc provided in this Act, no person shall give
a public exhibition by means of a cinemaltograph elsewhere than in a place
in respect of which a licence has been granted uader this Act or gtherwise
than in compliance with any conditions or restrictions imposed by such
licence,

{2) The Suate Governmen1 may, if il considers it necessary 10 do so.
make an order for regulating exhibitions other than public exhibitions and
prescribe *rules and conditions for 1he purpose.

4. Theauthority having power to grant licences (hercinafier referred
10 as the licensing authority) shall be the District Magistrate within whose
Jjurisdiction the place, where the exhibitions by means of cinemalograph
are proposed to be given, is siluated:

Provided thatthe State Government may, by notification in the Official
Gazette, conslilute for the whole of West Bengal or any part thereof, such
other authority as it may specify in the notification, to be the licensing
authorily for the purposes of this Act and on such a notification being
issucd, the District Magistrate orthe District Magistrates having jurisdiction
inthe area or areas in respect of which the notification has been issucd shall
cease 1o be the licensing authority or authorities for such area or areas,

5. (1) The licensing authority shall not grant a licence under this
Act, unless it is satisfied that—
(a) therulesmadeunderlhis Acthave beensubstantially complied
with, and

'Clause{cc)was inseried by 5.2(b) of the West Bengal Cinemas{Repulation){ Amerdment)
Acl, 1989 (West Ben. Act XVl of 1989).
*For the arder—

(2} made under s. 3 of the Act for regulating exhibitions other than public exhibitions
and the prescription of rules and conditions for the purpose. see the Wesl Bengal
Cinematogragh (Repulalion of Speeial Exhibition) Order, 1956, published by
Order No. 6130P., daled the 10th Augusl, 1956, in the Cafcustn Guzette,
Evtraordinary, daied the Luh Avgust, 1955, Pant 1. pages 1973- 1976, as subsequently
ameaded:

{b) madeunders. 3 read with 5, 9 of 1he Act, called the West Bengal Cinematogmph
{Regulation of Private Exhibition) Order, 1958, see Order No. 5920P,, dated
19.7.58, published in 1he Calcuita Gazette, Exvirantdingry of 1958, Pan [,
(azes 2582-2584.
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XXXIX of 1954.]

{Secrion 5.)

(b) the prescribed precautions have been taken in the place, in
respect of which the licence is to be given, to provide far the
safety of persgns auending exhibitions thercin:

Provided that the licensing authority shall, before reflusing to grant a
licence under this Act, give Lhe applicant an opportunity of showing cause.

{2) Subject 1o the control of the State Government, the licensing
authority may grant licences, under the provisions of this Act and the rules
made thereunder, to such persons as that authority thioks fit and on such
terins and conditions and subject 1o such restriclions as il may determine
15 * ¥ * *

(3) The Stale Government may, from time tg time, issue directions
to licensces generally or, if in the opinion of the State Government
circumstances so justify, 10 any licensee in particular, for the purpose of
regulating the exhibilion of any film or class of films and in particular the
exhibition of scientific films, films intended for educational purposes,
films dealing with news and current events, documentary films or films
preduced in India, and where any such directions have been issued, those
direclions shall be deemed (o be additional condilions and resiriclions
subject 1o which the licence has been granted.

*(3A) The State Government may, {rom {ime (o time, prescribe
guidelines for fixation of prices of admission io places of public exhibition
of cinematogeaph {ilms and for classification of seats in such places by
licensces, and it shall be obligatory for licensees to comply with such
guidelines.

(4) (a) Any person aggricved by an order of a licensing authority
granting or refusing 1o grant a licence *[or by any other order of alicensing
authority which is declared by rules made under this Act 1o be appealable]
or by the terms and conditions on which or the restrictions subject to which
alicence is granted, may, within such time as may be preseribed, appeal—

(1) where the licensing authority is the District Magistrate
of any district,—1o the Commissioner of the Division
comprising such district,

(i1} where the licensing authority is the Commissioner of
Police, Calcutta,—to the Commissioner of the
Presidency Division in West Bengal, and

(iii) in any other case,—to such authority as the State
Government may, by notificauon inthe Gfficial Gazette,
specify in this behalf;

'The words “and the terms and conditions laid dawn shall include the prescribing of such
prices of admission as the licensing autharity may detennine” wene omilled by s, 2{n) of the
West Benpal Cinemas (Regutation) (Amendment) Act, 1992 {West Ben, Act X1V of 1992),

*Sub-seclion (3A) was (irsl inserted by s. 3 of the West Bengal Cinemas {Regulation)
(Amendment) Acrt, 1989 (West Ben, Act XVI1of 1989). Laler. the same was subslituted by
5. 2{b) of the West Bengal Cinemas (Regulation) (Amendment) Acl, 1992 (Wesl Ben.
Act X1V ol 1992) within the square brackels.

*These words within the square brackels were inseried by s. 2(1) of the Wesl Bengal
Minsmar fPomralalian F A mendmentt Aer 1TOAS AW act Bean & - YTIT AF 1DARY
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[West Ben, Act

{Section 6.)

(b) the State Government inay,—
1% # * * * *

(il) of its own motion at any lime revise,—
any order passed on appeal under clause {a), orany order
aof a licensing authority *[from which an appeal lies
under clause (), but from which no appeal has been
preferred];

{c) noorder shall be made on such revision without giving *(the
licensee] an opportunity of being heard;

(d) () anappellateauthority while hearing appeal under clause
(a), or the Stale Government while revising an order
under clause (b), may, by ordcr, prohibit any action
being taken on the erder underappeal or, asthe case may
be, under revision, or stay the consideration of any other
application in connection with the grant of a licence
under this Act or may pass such other interlocutory

. order as it may think just and convenient;

(ii) noorder under this clause shall be made without giving
alt persons likely 10 be affected by such order an
opportunity of betng heard:

Provided that where the circumstances of a case are
such that imunediale action is nccessary, an appeliate
authority or, as the case may be, the State Government
rmay make any such order under this clause as it thinks
fit, with notice to all persons affected 10 show cause
againstsuch order and may after considering the cause,
if any, shown by such persans, citherconftrm such order
or vary or set it aside,

6. (1) The State Government in respect of the whole of West Bengal
or any pari thereof, and a District Magistrate in respect of the arca within

. hisjurisdiction, may, if it ar he is of opinion that any {ilm which is being

publicly exhibtied or is about o be so exhibited is likely 10 cause a breach
of the peace, by order, suspend or prohibit the exhibition of the film and
during such suspension or prohibitian the {ilm shall not be exhibited in the
Stale, or in such part thereof or in such area, as the case may be.

'Sub-clause (i) of clause (b) was omilted by s. 2(a) of the West Bengal Cinemas
{Regulation) (Amendment) Act, 1976 (West Ben, Act XLV of 1976).

*These words within the square brackels were substituted for the words “granling or
refising to geant a licence or deteanining the terms und condilions on which or the restriction
subject to which a licence is granted, where no appeal has been preferred under ¢lause (a)
from such order” by 5. 2(2) of the West Bengal Cipemas {Regulation) {Amzndment) Ao,
1965 (West Ben. Act XTIT of 1965).

*The words within the square brackels were subslituled for the words *'the applicant or
Lhe licensee, as the ¢ase may be™, by 5. 2(b) of 1he Wesl Bengal Cinemas (Regulation)
(Amendment) Act, 1976 (West Ben, Act XLVIol 1978).

“Clayse (d) was added by s. 2(3) o[ 1he West Bengal Cinemas (Regulauon}{ Amendment}
Act, 1965 (Wesl Ben. Act XIII of £965).
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XXXVl of
1952,

(Sections 7-9.)

(2) Where an order under sub-section (1) has been issued by a District
Magistrate, a copy 1hereof, together with a statement of the reasons
therefor, shall forthwith be forwarded by the District Magistrate (o the
Commissioner of the Division comprising the district under the jurisdiction
of the District Magistrate and such Commissioner may either confirm or
discharge the order: :

Provided Lhat before confirming any such order, such Commissioner
shall give to persens prevented from exhibiting the film, an opportunity of
showing cause against such order,

(3) Anorder made under this section shall remain in force fora period
of two months from the date thereof, bul the State Government may, in the
case of an order made by itself, and the Commisstoner may, in the case of
an order made by a District Magiswrate and confirmed by him, ifitor he is
of opinion that the order should continue in force, direct that the period of
suspension or prohibition shall be extended by such furiher periad or
pericds as it or he thinks fit.

7. If the owner or person in charge of a cinematograph uses the
same or allows it 10 be used for giving an exhibiion, or if the owner or
occupier of any place permits that place to be uscd, in contravention of
the provisions of this Act or of the rules made thereunder, or of the
conditions and restrictions upon or subject 10 which any licence has
been granted under this Act, he shall be punishable with fine which may
exlend to one thousand rupees and, in the case of a continuing offence,
with a further fine which may extend to one hundred rupees for each day
during which the offence continues.

8. ‘Where the holder of a licence under this Act has been convicted
of an offence under section 7 of the Cinematograph Act, 1952, or
section 7 of this Act, the licence may be revoked by Lhe Jicensing authority.

9. (1) The Siate Government may, by nratification in the Official
Gazerte, make rules! for the purpose of carrying into effect the provisions
of this Act.

(2) Inparticularand withoutprejudice to the generality of the foregoing
power, rules made under this Act may provide for—

(a) the procedure in accerdance with which a licence may be
obtained and the terms, conditions and restrictions, if any,
subject to which a licence may be granted under this Act;

'Forihe rules, called the Wes1 Bengal Cinemas (Regulation of Public Exhibitions) Rules,
1956, made in exercise of the power conferred by this section, see Notification No. §129P.,
doted the 10th August, 1956, published in the Calcutta Gazeite, Extraardinary, of the same

Avia Bam 1 nanee 10401077 ac cuheamientlv amended from ime o time

499

Penalties for
coatravan-
tian af the
Acl.

Power o
revoke
licence.

Power o
make rules.



500 The West Bengal Cinemas (Regulation) Act, 1954,
[West Ben. Act

{Sections 10-14.)

(b) the regulation of cinematograph exhibitions for securing
: public safety;

(¢} thetime within which and the conditions subject to which, an
appeal under clause (a) of sub-section (4) of section 5 or an
application to the State Government for revision under sub-
clause (i) of clause (b} of that sub-section may be made;

(d) the procedure for appeals and revisions under sub-section (4)
of section 5;

(e) the payment of fees for a licence under this Act or for a
renewal of such licence or for an appeal under clavse {a) of

sub-seclion (4) of seclion 5 * * * * *
Powerto 10. The State Government may, by order in wriling, *exempt, subject
escipl. to such condirions and restrictions as H may impose, any cinematograph
exhibition orclass of cinematograph cxhibitions from any ofthe provisions
of this Act or of any rules made thercunder. :
i
‘S"E’[‘*‘f‘ﬁm of 11. No suil or proceeding shall lic against the Siate Government and |
Goverament  MOSUIL, prosecution or proceedingshall lie againstany officer of Government
a}xri of ] for anything in good faith done, or mlendcd to be done, under this Act or
oilgers o.

Governmene ARy rules made thereunder.

for acis done

in good
faith. _
Validotion 12,  Any fees realised or purporied 1o have been realised in respect of
flfrgﬁ'&} licences or renewals thereof granted under the Cinematograph Act, 1918%,  Itor1915.
readised. shall be deemed to have always been validly realised. !
Repeal. 13. So imuch of the Cinematograph Act, 19182 as applies to West
Bengal, is hereby repealed.
Trnsitional “14. Notwithstanding anything contained in any other law or in this
Provisians.

Act orin the rules made under this Act orin the licence,—
(2) alicence which was granted or purports to have been granted,
under the Cinematograph Act, 1918, ar . -
(b) alicence which was granted under that Act and purporis to
have heen renewed under this Acl but in the form provided
under that Act, or

"The words, brackets. figure and letter “'or for an applicalion for revision under sub-

clause () of clause (b) of that sub-seclion™ were omitied by s, 3 of the West Bengal Cinernas

{Repulation) (Amendment) Ao, 1976 (West Ben. Act XLV1 af 1976).
*For Order exempting from the provisions of the Act all cinematograph cxhibilions held

by Lhc Mobile Audio-Visual Unils mainiained and sponsored by this Gevernmenl, see

Natificatian Mo, 9520P., dated [9.11.58, published in \he Cafeutta Gozetie ol 1958, Parl 1.

poge 36590, |
*The Cinemutograph Act, 1918 ([l of 19[8), was repealed ond re-enacied by the !

Cinematopeaph Act, 1952 (XXX VI of 1952), :
‘Seclion 14 was insened with retraspective eéffect by s, 2 ofthe West Benpgal Cinemas

{Reculationy (Amendmenty Arr T87 (Weor Ran A e WEAE AC NS9SS
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{Section 13.)

(¢) alicence which purports to have been granted under this Act, :
but in the form provided under that Act, shall be deemed, for -
all purposes, 10 have been granted under this Act and the
conditions and restrictions preseribed by 1he rules under this
Actshall, until anew licence is granted under this Act and the
rules made thereunder, be deemed to have been incorporated
in such licence:

Provided that the licensing awthority may grant time, or
extend the time so granted, for compliance with any such
condition or restriction.

15. Notwithstanding anything contained in any other law or in this  Transilional
Act or in the rules made under this Act or in the license, a license granted  Br7 1150008
or renewed under the Bihar Cinemas (Regulation) Act, 1954 shall be  under Bihar
deemed for all purposes to have been granted or revewed under this Act 2"
and the condilions and restrictions prescribed by the rules under this Act
shall, until a new license is granted under this Act, be deemed o have been |

incorporated in such license:

Provided thatthe licensing authority may grant time, orextend the lime !
so granted, for compliance with any such condition or restriction. i

'"This Art was exlended 1o the ransferred territories with effect [rom the st July, 1959,
subject 1e the addition of seclion 15 to the said Act vide s. 3{1) of the West Bengal
Transfermred Termilories (Assimilatian of Laws) Act, 1958 {West Ben. Act X1X of 1958),





